NATIONAL COMPANY LAW TRIBUNAL
CHANDIGARH BENCH, CHANDIGARH

CP No.06/Chd/J&K/2018

In the matter of:

Pai Engineering Services Pvt. Ltd. ...Petitioner
Versus
Registrar of Companies, ...Respondent

Jammu & Kashmir

Present: Mr. Najmul Hussain Mir, Practising Company Secretary
for the petitioner.

It is inter alia contended by the authorized representative of the petitioner
that there was complete shut down of the internet connectivity in the Valley due to
devastating floods last year and thereafter in 2016 because of the agitations in the
Valley.

Notice of this petition to the Registrar of Companies, Jammu & Kashmir
and to the Assistant Commissioner of Income Tax, Srinagar for filing
objections/representation, if any, for 15.02.2018. Notice be collected from the
Registry and be sent by Speed Post alongwith copy of the petition and the entire Paper
Book immediately and to file service affidavit at least three days before the date fixed.

In the meanwhile, the company shall be able to operate its accounts for the
purposes of payment or discharge of the liabilities or obligations of the company in
terms of Section 250 of the Companies Act, 2013.

Sd/-

(Justice R.P. Nagrath)
Member(Judicial)

January 15, 2018
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